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Contral Administrative Tribgnal
principal Bench, Neu Dalhi,

R A-269/95 \<f%/*
with :

MAs-2508 ,2509 & 2510/95 in

0A=463/94

- onlbl
New Dolthi this the _Lg| Day of Faurmesy, 1996,

o

Hon'ble Sh, B, Ke Singh, Member (A)
Hon'ble Dr. A, Vedavalli, Mambor {3 )

1+, National Capiﬁal Territory of Dolhi
(through its Ohief Secretary )
5, Sham Nath Marg, Delhi=110 006,
2, The Director of Education,
Delhi State, Qld Sectt,,
Dalhi=110 006,
3, The Dy, Director of Education,
Distt, Central, Bola Road, )
Darya Ganj, New Delhi-110 o002, Roviow Applicants
(through Sh, B,S. Gupta, advocate)
vVersus
Smt, Sunita,
/o Sh, Mukssh HKumar,
R/o Houso No,250, Gali Noe. 13,
Than Singh Nagar, Anand Parbat,
Now Dolhi-110 005, Respondont in HE

(through Sh, B,L. Babbar, advocate)

RO
dolivered by Hon'ble Sh, B.K, Singh, Member (A)

This roview application No,269/95 alonguith
M, A8-2508, 2509 & 2510/95 have boon filed against
tho judgement/erdor in 0, A, No,463/94., The judgemont
was udealiverod by a.D;B, comprising Hon'ble Mr,
Justico SoK DhaonQTthofﬁhon Vicoe thairman and mysclf.
The applicatien was allogwed and the impugnod ordor
of non=zppointmont of thé applicant in the 0, A, wvas =
quashed and set aside, The judgemont was dolivorad
on 25,11,94 and according to ths version of tho
roview applicant 1,8, N, C. T, of Dolhi a cepy of tho

judgomaont was delivered to thom en 21,12,%4, Tho

presont rovicw application was filed on 25,9,95.
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sub-parafi) lays doun 2 %o application fer revicu

Rule 17 of the CoR.Te (Preceduro) Rulss, 1987

shall be entertained unlass it is filaed within

. thirty days from the date of receipt of copy of

tho order sought to be revisved, " It is gvidant
that this roview application has been filed aftor
g months from the date of delivory of the judgoment,
The additional-affidavit was filed on 16,1,96 sinco
tho previpus affidavit filed on tho subjoct did not

show sufficient and reasgnable cause for condonation

~ of delay, In this additiognaleaffidavit also tho

delay has not beon satisfactorily oxplained, It

rofors to thoe moveoment of the file from ono soction

to other and from one officer to the othor and mentions
the advico of the then standing counsol Sh, Surat Singh
not to go in for a roview, It is dlso statod that

the orders have since bsen implementod and tho applicant
in tho 0,&, has beoan appeinted, It has further haan
stated that the applicant has bean grantod appointmant
subject te tho final out-come of tho S,L, P, as and whon
filed by the Education Departmant in Hon'blo Suprums-
Court, Tho judgement is basod on‘tho intorpratation
given by a 0,8, of tho Tribunal and if tho respondents
have any grievance, thay are at liborty to movo &n
S,L. P, before the Hen'ble Supramo Court, No rsvioy

is permissible for fresh hearing on tho subject,
Withnout entering into thgp .périts of the R, R, wo

are not inclined to qondono the dolay since wo do

not find substantial and roam nable caus
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